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28.2.2001 Mr. P.vV.Calla|, counsel for g

Mr. B.N.Purohit, counsel for the respondents:Nos. lto3

Mr. Vinod Goysl, proxy counsel to Mr. Virendra Lodha, counsel for

respondent No.4

HE co Heard the learned ccunsel for the parties.
Gllfe'i C‘é«")ﬂy . o~

K 15" ey -

PR It is admitted by both the parties that, the applicant of thi:
w " Pveall

OA has already retired. In view of the fact ‘of this case that th
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applicant has ‘retired, this Original Apblication has  becom
infructuous and, therefore, dispcsed of as such with no order as t

costs.
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